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From the Desk of the Member, CBIC & Principal Director General

Deployment of Block/Unblock ITC credit functionality in production 
and introduction of Rule 86A is the theme of this newsletter. 

The functionality to Block/Unblock ITC credit had been made 
available under payments module. In this regard, as per notification 
no.75/2019-CT dated 26.12.2019 under which a new rule 86A- 
“Conditions of use of amount available in electronic credit ledger” 
has been inserted in the CGST Rules, 2017. 

Earlier, the permission to Block/Unblock ITC was with the Deputy/
Assistant Commissioner. However, in the light of the Notification 
issued, the authority to Block/Unblock ITC now rests with the  
Commissioner or an officer (not below the rank of Assistant 
Commissioner) authorized by the Commissioner. Accordingly, 
appropriate change has been made in the system. The ACL admin 
of the Commissionerate shall assign necessary permission to 
Commissioner or such authorized officer as per the decision of the 
Commissioner concerned.

Further, necessary changes have been made in the System to enable 
the officers of DGGSTI to use this facility as directed by Board. Field 
formations are urged to make full use of the new functionalities.

Sandeep M. Bhatnagar
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1. New GST functionalities during February, 2020

a. Functionalities available on GST Common Portal:

•	 Refund pre-application form: A form capturing Income 
Tax details, export data and expenditure information 
etc., of the taxpayers, has been made available on 
GST Portal. All taxpayers claiming refund would be 
required to fill up this simple form.

•	 Return in Form GST RET-1 will now be generated, for 
all those taxpayers (participating in the trial), who 
have opted for monthly return filing.

•	 The return will be auto-drafted, based on the details 
uploaded in GST ANX-1 and the actions taken in GST 
ANX-2 by the taxpayer.

•	 Table 3 (Summary of Outward Supplies, Inward 
Supplies attracting Reverse Charge, Debit/ Credit 
Notes etc & Tax Liability), Table 4 (Summary of Inward 
Supplies for claiming Input Tax Credit) and Table 
6 (Interest & Late Fee Liability Details) have been 
enabled in GST RET-1 for the taxpayers, for viewing 
and saving details, in the user input cells. 

•	 Taxpayer can also view the summary, download the 
draft GST RET-1 in PDF format and preview GST RET-1 
online, on click of ‘Proceed to file’ button.

Note: Filing of Form GST RET 1 & payment process 
in the new return (which is identical to the existing 
payment process of existing GSTR-3B), is not being 
made available in trial/beta version.

b. Functionalities available in CBIC-GST Application:

•	 Advisory on online refund module issues resolved has 
been released.
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•	 Functionality to Block/Unblock ITC credit has been 
made available under Payments module with changes 
as per Rule 86A of CGST Rules, 2017.

•	 A separate vertical for NACIN with seventeen sub 
formations and for DGRI with thirteen sub formations.

•	 Upcoming Payment Reports:

•	 Revenue Growth Report (Comparative Tax 
Deposits Break-up with Growth Percentage)

•	 Taxpayer behavior report finalized (Comparative 
report of Top Taxpayers PAN-wise for Current 
period (Input Period) and Previous period)

•	 Day wise Tax Collection Report (Mode of Payment 
- Deposits (Share % analysis against each Mode)

•	 Total Deposits Summary based on Type of 
Taxpayer

c. Presently available modules and forms: 

                                  Overall GST functionality position                                                                         as on 03.02.2020

Module Functionality 
needed as 
per GST Law

Number of 
functionalities 
needed

Number of 
functionalities 
available on 
GST common 
portal

Functionality 
not available 
on GST 
common 
portal

Functionality 
available  on 
CBIC System

Functionality not 
available  on CBIC 
System

Registration REG 01 to 30 30 30 0 _ 29 1 REG-08

PCT 01 to 05 5 4 1 PCT 05 4 0 _

CMP 01 
to 08

8 7 1 CMP  
07

3 4 CMP 03 (Stock 
intimate), CMP 05 
(SCN to not avail 
composition), 
CMP 06 (reply 
to SCN)

Payment PMT 01 
to 07

7 7 0 - 5 2  PMT 04 
(discrepancy in 
ledger), PMT 07 
(Discrepancy in 
payment)



Leveraging Technology for Serving Taxpayers 4 | Page

Return GSTR-1-8, 
1A, 2A, 3A, 
3B, 4A, 5A, 
6A, 7A, 
9, 9A, 11 
(Annual/
final  9B not 
notified)

23 18 5 GSTR 
1A, 3, 
4A, 6A

18 0  

ITC 01 to 04 4 4 0  4 0  

TRAN 1 to 3 3 3 0  3 0  

E-WAY bill EWB 01 to 
04, INV 01

5 5 0  5 0 APIs are 
integrated by 
CBIC, Data is 
available

Provisional 
Assessment 

ASMT 01 
to 09

9 9 0  0 9 A proposal has 
been sent to 
Wipro to take 
up the API 
integration part 
of provisional 
assessment under 
final version and 
the remaining 
part under FPP

Assessment 
/ Scrutiny of 
return

ASMT 10 
to 18

9 8 1 ASMT 
13

0 8 ASMT 10 to 12-
The development 
is delayed due to 
changes in API by 
GSTN (scrutiny) 
ASMT 13-not yet 
made available 
by GSTN (BJA). 
ASMT 14-15-The 
development is 
delayed due to 
changes in API by 
GSTN (UR Person 
assessment) 
ASMT 16 to 18-
The development 
is delayed due to 
changes in API by 
GSTN (Summary 
assessment)

Refunds RFD 01A, 
01B, 01 
to 11

13 13 0 RFD  01 
to 09

13 0  

Advance 
Ruling

ARA 01 to 03 3 1 2 ARA 
02, 03

0 1 ARA 01 will go 
to AAR

Dispute 
Resolution 
(Adjudication 
+ Recovery)

DRC 01 to 25 27 7 20 DRC 
02, 08 
to 19, 
21 to 
25

6 1 DRC  02

CPD 01 to 02 2 2 0 _ 0 2 CPD 01,02

Appeal APL 01 to 08 8 4 4 APL 05 
to 08

0 4 APL 01, 02, 03, 04

Audit ADT 01 to 04 4 0 4 ADT 01 
to 04

0 0  



Leveraging Technology for Serving Taxpayers 5 | Page

Investigation INS 01 to 05 5 2 3 INS 03 
to 05

0 2 INS 01,02

 Total 165 124 41  90 34  

Fund 
settlement 
between 
Centre & 
State

STL 01 to 12, 
+ others

31   Handled by PrCCA and DoR

E-WAY 
bill Block/
Unblock

 4 2 2 - 2 2 Integration in 
progress

 Grand Total 200 126      

2. Prioritized Application Developments

•	 Four new MIS reports in pipeline

•	 Provisional Assessment ASMT 01 to 09 

•	 Investigation INS 01 to 05

•	 Appeals forms APL 01 to 08

3. Deployment of Block/Unblock ITC credit functionality in 
production and introduction of Rule 86A

The functionality to Block/Unblock ITC credit had been made 
available under payments module. In this regard, as per 
notification no.75/2019-CT dated 26.12.2019 under which 
a new rule 86A- “Conditions of use of amount available in 
electronic credit ledger” has been inserted in the CGST Rules, 
2017.

Earlier, the permission to Block/Unblock ITC was with the Deputy/
Assistant Commissioner. However, in the light of the Notification 
issued, the authority to Block/Unblock ITC now rests with the  
Commissioner or an officer(not below the rank of Assistant 
Commissioner) authorized by the Commissioner. Accordingly, 
appropriate change has been made in the system. The 
ACL admin of the Commissionerate shall assign necessary 
permission to Commissioner or such authorized officer as per 
the decision of the Commissioner concerned.
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Further, necessary changes have been made in the System to 
enable the officers of DGGSTI to use this facility as directed by 
Board. The workflow is given below:
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4.  Feedback and Suggestions

	 	 	 DGS	 is	 striving	 to	 make	 the	 CBIC-GST	 Application	
user friendly and responsive to the needs of the 
users	 by	 regularly	 involving	 the	 field	 formations	 in	
both its development and the UAT (User Acceptance 
Testing).	 Likewise,	 inputs	 are	 always	 taken	 from	 the	
field	formations	and	Directorates	for	new	MIS	reports	
and	improvements	in	existing	reports.	DGS	would	like	
to	 thank	 the	 field	 formations	 for	 their	 support	 and	
looks	 forward	 to	 receiving	continuous	 feedback	and	
suggestions,	which	may	please	be	 sent	 to	DG.SYS@
ICEGATE.GOV.IN.

All newsletters are available on:

CBIC website WWW.CBIC.GOV.IN> GST > GST Background 
Materials for reference purpose.

CBIC website cbic-gst.gov.in> Media > CBEC GST Application 
Newsletter.




